Covernment of Jammu and Kashmir
Department of Law. fustive and Partiamentary Affairs
Livil Secretariat
Srinagar/Fammu
LT 2T TS
Subjece-b.itigation Reforms and effective monitoring ot Litigation in Lnion territory of
Jammu and Kashmir-Appeintment of Officer Tn charge(OIC) Litigation.

GOVERNMENT ORDER NO:- 2631-JK (LI ) of 2022
DATED:- 20 - s - 2022

Sanction is heteby aceordwd fo the appointme of [r. Mohammad Amin Dar
. Dy Director Cential as Officer Incharge (O1€) Litgation in case tithed Mohd.
Maghoo! Shah Vs UT of J&K & Ors. bearing O.A No. 1782022, including
Contempt Petition. i any, pending before Hon'ble High Court of J&K and
Ladakh/'Central Admimistrative Tribunal,

The terms and conditions of appoitiment of the OIC shall be governed by the
provisions of Government Order No. 1673-JK{1D)Y of 2021 dated 24.03.2021.

By order of Government of Jammu and Kashmir.
Sdf-
(Achal Sethi)
Secretary to Government

No= LAW-QIC 16272002 Dated:- 20 - 05 - 2022

Copy 1o the:-
1 Learmed Advocde Geréral, &K,
2. Prmcipal Secrerary to Hon'ble Licutenant Gavernur, Ra) Bhawan,
3 Joint Secretard J&K ), Ministry of Home Afairs, Government of India.
4. Principal Secretary to Government, Animal Sheep Husbundry and Fisheries Depaniment.
5. Registrar General. High Court of J&K und Ludakh, lammuSrimigat.
6. Principal Sceretary te Hon'ble Clie [ ustice. High Count of 1&K and {adakh.
7. Directer Lingation . Seinagar Jammu
8 Law Officer poncerned
g (dficer ln Charge 1itigation(D1 ),
[ Private Secretary to Clief Secretars for information of Chiel Secretary.
i1, Private Sucretary w Secretary Law.
12. Incharge Wehsite
13, Governmemt Order filz. : %"}
. Concermned file. JI AR S.
ut}

(Khursheed Altm%é%
Additional Secretary 1o Govemment




